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Judgement

Aparesh Kumar Singh, J.—Heard counsel for the parties. The petitioner claims to
have been appointed as Assistant Teacher by the Managing Committee of R.C.
Primary School, Churia, Thethai Tangar Anchal, District Simdega, a Government
Aided Minority School on 24.2.2012 (Annexure-1). According to the petitioner
pursuant to an advertisement published on 2.2.2012 for appointment of
Assistant Teacher on the vacant post in the said school in presence of
representative of the State Government the selection exercise was concluded.
The petitioner appeared in the said selection exercise and was possessing the
minimum requisite qualification of Intermediate along with Primary Teachers''
Training of two years course issued by the Jharkhand Academic Council.
Thereafter, on his appointment by the Managing Committee the records have
been sent to the District Superintendent of Education, Simdega for approval as it
is necessary requirement of law in respect of such appointment in Government
Aided Minority School. However, no decision has been token as yet on the said
recommendation which is pending before the Competent Authority. The petitioner
has also made representation vide Annexure-4 dated 3.2.2012 before the
Respondent No. 3, Director, Primary Education, Human Resources Development
Department, Government of Jharkhand, Ranchi. In such circumstances, it is
prayed that the respondent No. 3 may be directed to take an informed decision
in accordance with law in respect of grant of approval of the appointment of the
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petitioner in the said school and fixation of pay scale etc.

2. Learned counsel for the respondents submits that if so directed the
respondent No. 3 shall take a informed decision in accordance with law after
verification of all the relevant service records of the petitioner in respect of said
school.

3. In such circumstances, without commenting upon the merit of the claim of the
petitioner the writ petition is disposed of by directing the respondent No. 3,
Director, Primary Education, Human Resources Development Department,
Government of Jharkhand, Ranchi to take an informed decision in accordance
with law in respect of grant of approval of appointment of the petitioner in the
said R.C. School, Churia, Simdega as also on the question of fixation of pay scale
of the petitioner and payment of salary. Let the said exercise be completed
within a period of 12 weeks from receipt of copy of the order of this court.
Needless to say that consequential benefits arising therefrom would flow in
favour of the petitioner, thereafter.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/jagrani-kerketta-appellant-hash-the-… Page 2 of 2


